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Seizure of Arms and Explosives

728. SHRIB.DEVARAJAN .

SHRI ATAL BIHARI
VAJPAYEE:

SHRI SRAVAN KUMAR
PATEL:

Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 6377 on April, 22
,1993 regarding seizure of arms and explo-
sives and State:

(a) whether the requisite information
.has since been collected;

(b) if so, the details thereof; and

(c) if not, the reasans for delay in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a) to (c). Information
form most of the State/UTs have been
received and some of the States have yet to
furnish the information. As soon as the
same is received, will be laid on the Table of
the House.

Trade in Kidney
729. SHRIRAM SINGH KASWAN:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether a flourshing trade in Kid-
neys is being run in Delhi;

(p) if so, whether a committee was
constituted to anquire into the illegal sale of
human organs;

+  (c)ifso, the recommendations made by
the committee in this regard; and

. (d) the steps taken by the Government
to implement the recommendations?

THE MINISTER OF HEALTH AND
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FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) There have been
press reports of trade in kidneys in Delhi.

(b) The Government of the national
Capital Territory of Delhi constituted a com-
mittee.

(c) The Committee has inter-alia rec-
ommended that proper consent in the pres-
ence of witnesses should be taken from the
donor and the recipient of the organ and full
implication of the operations should be ex-
plained to them; non-relatives should not be
accepted as donors; government hospitals
should provided organ transplant facility to
the extent possible and all essential tests
should be done in every case and proper
records should be maintained.

(d) The National Capital Territory of
Delhi has circulated guidelines to all hospi-
tals in Delhi stipulating that hospitals should
not accept a donor till he has given his
consent in writting in the presence of
wintensses; doctors should exercise cau-
tion to see that the donor is willing and has
full knowledge of the implications of such
action and that the hospitals should keep full
documentation of all transplant operations.
Besides a comprehensive lagislative to regu-
late transplantation of organs-namely the
Human Organs Transplantation Bill 93 has
already passed by the Rajya Sabha and is
pending consideration in the Lok Sabha.

World Development Report

730. SHRI MOHAN RAWALE:
DR. AMRIT LAL KALIDAS
PATEL:
SHRI K.M. MATHEW:

Willthe Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state:

<(a) whether the World Development
Report was released by the World Bank on
the July 7, 1993 in New Delhi;

(b) the salient features of the report in the
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matter of health inthe country;

(c)ifso, the reaction of the Government
thereto; and

' (d)the remedial measures proposedtobe
takeninthis regard?

THEMINISTEROF HEALTHAND FAM-
ILY WELFARE (SHRIB. SHANKARANAND):
(a); Yes, Sir.

(b) The Reportcoversthe entireworldand
does notfocus on any-particularcommunity or

region.

(c) and (d): The information as well as
recommendations containedinthe Report will
be taken into considerationin evolvingappropr-
ate policies and strategies for the health sector
inthe country.

Risein price of Coal

731, SHRIANANTRAO DESHMUKH:

SHRIATAL BIHARI VAJAYEE;

SHRI RATILAL KALIDAS
VERMA:

SHRIMANORANJAN BHAKTA:

Willthe Minister of COAL be pleasedto
state:

(a)thereasons for steeplike inthe price
of coaltwice in a span of sixmonths;
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(b) its effect on the production cost and
inflationin power generation and othersentors
ofindustry;

(c) whetherthe Governmenthave takei
any systematic measures to economise on
expenditure toincrease productivity andto im-
prove the quality of coal forthe industrial con- .
sumers Instead of resorting to frequent price
hikes; and

(d) i'f so, the details thereof?

THE MINISTER OF STATE OF THE-
MINISTER OF COAL (SHRI AJIT KUMAR
PANJA): (a) Coal prices were revised w.e.f.
27.12.1991 afteragap of almostthree years. The
nextrevision was effectedfromfrom 17.2.1993
onthe Bureau of Industrial Coasts and prices,
since the indices of the various inputs in the
formulahad moved upwards and neededtobe
neutralised. At the time of this revision, the
Variable dearmess Allowance was being paidto
employeesatRs. 1.65forone percentage point
increase inprice Index. Consequentto the in-
creasein Variable Dearness Allowanceto Rs.
2perpointincrease announcedin March, 1993
for employees of Public Sector Undertakings
payable from 1.1.1989onwards, itbecame nec-
essarytoincrease the price of coal again since
the coal companies were not In a position to
absorbthis additional payment.

(b) The impactdue to lasttwo increases
in coal prices on power steel and wholesale
priceindex has been estimatedasunder;

Priceincreasew.e.f.
1721993

Priceincreasew.e.f
196.1993

Power-2.9paise perKWH
Steel-Rs. 142.00 pertonne
Wholesale - 0.32 percent

Price Index

1.27 paise perKWH
Rs.61.00pertonne

0.13percent






